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Companies Act. 1956, the Securities 
Contracts (Regulation) Act, 1956, and 
the Monopolies and Restrictive Trade 
Practices Act, 1969 in the vacancy 
caused by the death of Shn 
C. C. besai."

MR. SPEAKER: The questioh Is:

“That this House do appoint Shri 
Muhammpd Sheriff to the Joint Com-
mittee on the Bill further to amend the 
Companies Act, 1956. the Securities 
Contracts (Regulation) Act, 1956, and 
the Monopolies and Restrictive Trade 
Practices Act, 1969 in the vacancy 
caused by the death of Shri C. C. 
Desat.”

The motion was adopted.

1347 In .

PAYMENT OF BONUS (AMEND-
MENT) BILL—contd.

MR. SPEAKER: The House will now
take up further consideration of the 
following motion moved yesterday, 
namely:—

“That the Bill further to amend the
Payment of Bonus Act, 1965, be
passed.”

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): Only, vote is to be
taken. The time has expired.

SHRI INDRAJ1T GUPTA (Alipore): 
We have to speak on the third reading.

MR. SPEAKER: I see that the time
allotted was four hours. The time taken 
is 3 hours and 35 minutes. Hardly 
enough time is lefi. How much time 
would you like to take?

SHRI R. K. KHADILKAR: I have
replied fully. I have nothing to add.

MR. SPEAKER: Well, I shall call
one or two Members and after that, you 
will reply.

13.08 hrs.

The Lok Sabha adjourned for Lunch tilt 
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch 
at five minutes past Fourteen of the 
Clock.

[ M r . D e p u t y - S p e a k e r  in the Chair]
M R . D E P U T Y -S P E A K E R : M r.
Jyotirm oy Bosu.

SH R I J Y O T I R M O Y  B O S U  (D iam on d  
H a rb ou r): Sir, yesterday I had m entioned 
that 70 houses belonging to m inorities 
were burnt. Y o u  were good  enough to 
direct the G overnm ent.

M R . D E P U T Y -S P E A K E R : In the first 

p lace, I did not direct the G overnm ent.

I said, G overnm ent m ay take notice o f it. 

M oreover, you raised it yesterday; yo u  

raised it this m orning and again yo u  are 

raising it now.

SH R I J Y O T IR M O Y  B O S U : I am  not

getting a reply. M r. Raj B ah adur p ro

m ised that he w ould get in touch w ith  the 

U P  G overnm ent. T hrough S T D  it takes 

one m inute to get in touch w ith the C h ie f 

M inister at L ucknow . W h y is it that the 

G overnm ent is shielding them ? D o  they 
want to  give protection to  the m inorities 
o r not? Sir, you  kindly o b se rv e . . . .

MR. DEPUTY-SPEAKER: It does
not call for further observation from me.

SHRI JYOTIRMOY BOSU: Let the
Minister make a statement on it.

MR. DEPUTY-SPEAKER: Please con-
tinue with your speech.

14.97 In*
PAYMENT OF BONUS (AMEND-

MENT) BILL—cohtd.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sff, speaking on the Bonus 
Bill, I want to ask why the thousands of 
the Reserve Bank of India employees
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have been given a step-motherly treat-
ment and have been ignored from the 
benefit of this Bill. The 1965 Act should 
be scrapped because it is pro-employer 
and anti-working claw. This ordinance 
of which they are boasting has not been 
passed because of any sympathy fox the 
working class, but under the continuous 
struggle by the working class and under 
severe pressure, this Government has been 
compelled to bring it. Wh .̂t is the out-
come? They have only raised the quan-
tum to 8 33 per cent, which is far from 
adequate because the value of the Indian 
rupee lias gone down at a much greater 
speed

Sir, 1hc Reserve Bank of India smvc> 
reveals increase in the assets of rnonpolist-, 
and turnovei of piofits and declinc in 
taxes and wages. It reads thus:

“Another impicssion which is not 
corroborated by the present company 
finances data, iclates to rising manu-
facturing and wage costs m lcceni 
yean As may be observed from 'I able
2 while manufacturing expenses as per-
cent! ge of value of production (at 
current priccs) of the laige publ'C 
limited companies have, by and large, 
remained the same at around 55 per 
cent during the six years 1965 66 to 
1970 71, the" wage cost? including em-
ployees’ welfare expenses have declined 
albeit marginally from 14 per cent in 
1965-66 to 13 2 per cent in 1970-71.

T h  ;re is no doubt that this was a 
periol of rising manufacturing and 
wage costs in absolute terms as well as 
in relation to increase recorded during 
the i>ast, b u f i t  seems that the manu-
facturing firms have been in a position 
to pass on the rising costs to the final 
consumers.”

So, thit* is the class character of your 
Government. Don’t try to hoodwink us 
with other stone-*.

An eminent economist, Dr. D. K. 
Raflgneter—you must have heard about 
hirh'—

MR. DEPUTY-SPEAKER: What arc
you driving at?

SHRI JYOT1RMOY BOSU: Bonus at
8.33 per cent is much too inadequate.

MR. DEPUJ Y-SPEAKER: And there-
fore, the Bill should be rejected?

SHRI JYOTIRMOY BOSU: The quan-
tum should be enhanced

MR. DEPUTY-SPEAKER: I will
draw your attention to the scope of the 
debate here. It shall be confined to the 
submission of arguments, either in sup- 
poit of the Bill or for the rejection of 
the Bill. You can speak cither in sup-
port of it or for the rejection of it,

SHRI JYOTIRMOY BOSU. I am 
s;i\ing that the quantum js too inade 
quate So, my conclusion is that the go-
vernment has a pro-monopolist class cha- 
iactcr and they are trying not to help the 
votkers.

MR. DEPU1Y-SPEAKER*. That is 
>our opinion.

SHRI JYOT1RMOY BOSU: There i*
some loose talk about experimenting with 
wage freeze. Ihey are thinking in terms 
of wage-freeze to check-inflationary 
pressures. This article says:

“There is some loose talk about cx 
peiTmerfTng with a w".«*e freeze in r 
bid to check inflationary pressures. 
Such talk is characteristically in keeping 
wjth India's infamous tradition of non- 
empiricism. Th;s is yet another crude 
attempt to transplant, blindly, ideas and 
concepts fashionable in the West-with- 
ovitT of course, examining their rele-
vance, or analysing the facts.............

Salaries and wages constitute a mere
6 per cent of the net domestic product 
and over the years their share is down, 
even if slightly.”

Therefore, I would only try to tell the 
government that tl)e quantum of increase 
is next to nothing when you take into 
consideration the reduction in the pur-
chasing power of the Indian rupee. So.
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b y  bringing In^another O rdinance im m e
diately, they should enhancc it from  8.33 
p er cent to  an am ount w hich is com 
m ensurate "With the requirem ents o f  the 
workers.

SHRI 1NDRAJIT GUPTA (Alipore): 
Ser, although this Bill is going to be 
passed anyway and a minimum bonus of
8.33 per cent is assured, I have to oppose 
the main principles underlining >this piece 
of legislation, which I consider to be 
extremely vicious. For whom is this 
minimum bonus? Since this intended 
bonus is irrespective of profit or less, it 
means that it is designed for those people 
who either did not enjoy any bonus or 
who for the last eight years have been 
kept pegged down to the previous mini- 
mum. namely, four per cent. They are 
the only gainers from it; nobody else. 
The Minister knows very well that thv' 
bulk of the workers in the organised 
sector of industry, engineering. textiles, 
pharamaceuticals etc., whether by agree-
ment or by other means, have been enjoy-
ing well above 8-1/3 per cent, 10, 15 or 
18 per cent. They are not going to gain 
anything out of this; we do not want it 
also, because they can look after them-
selves. The whole object was to bring a 
larger number of people within the ambit 
of the benefit of a minimum bonus, which 
they will get irrespective of profit and 
loss. As far as workers of unorganised 
industries. small-scale industries or 
sweated industries are conccrned. cer-
tainly it is a gain for them.

But a point which has been repeatedly 
made is that there are lakhs and lakhs of 
government employees who have never 
got any bonus, bccause they have been 
outside the ambit of the provisions for 
even a minimum bonus. It is for that 
reason that we were so much agitated at 
that time. This time also, after the 
passage of fhis Bill, the minimum bomr 
is sought to be withheld even from those 
Central Government employees who are 
industrial employees in the ordnance fac-
tories who are making automatic rifles. 
They arc not to get it because they happen 
to be departmental employees. Similarly,

railway employees who make coaches and 
engines are kept out of it. Is this the way 
in which Shri Khadilkar proposes to 
ensure industrial peace in the country? 
Will it not aggravate the discontent? So, 
my first point is that this principle is 
vicious. This is not a thing which applies 
to anybody except to those in the bottom-
most rung of the ladder, who were not 
getting anTy‘T5bnus. So ‘far as the Central 
Government and State Government em-
ployees are conccrned, it will not apply to 
them. There!ore, we opp6se it. We want 
its coverage to be extended to government 
employees also.

Secondly, though it is not laid down In 
the Bill, it is implied, that any amount of 
bonus for which a worker may be eligible 
over and above 8-1/3 per cent will not 
be paid in cash but it will be credited to 
the provident fund account. What is th^ 
theory behind this provision? It is all 
right. What is the theory behind it? The 
theory behind it is—he has not spelt it 
out in so many words—but it is stated in 
so many statements by Ministers and 
other so-called eminent economists in vari-
ous seminars and meeting-.?, that the work-
ing class has got so much money in its 
hands, so much liquid money in its hands, 
that that is the primary cause for the rise 
in prices and inflation in this country and, 
therefore, if we want to fight price rise 
and inflation, you must prevent the wor-
kers from getting so much cash. 80. 
when it comes to a new bonus law, this 
provision is made that, if instead of 8.33 
per cent, you are entitled to, say, 10 per 
cent bonus, according to the formula, 
you will not get ID per cent in cash but 
you “will get'8.33 per cent and the balance 
of 1-2/3 per cent will go into the Provi-
dent Fund Account and you will not be 
able to enjoy it.

This is a vicious theory, a capitalist 
theory out and out, a hundred per ccnt 
capitalist theory, that workers today are 
responsible for inflation in this country. 
This is a theory which is meant to white-
wash the sins of all those people who in 
collusion with certain people in the Go* 
vernment are carrying out profiteering,
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speculation, hoarding o f  com m odities, 
racketeering in the m arket and putting up 
prices. Instead o f  attacking them  and 
taking firm m easures against them , here, 
in t h e ‘ nam e o f  so-called savings, the 
w o rk ers ’ bonus to be taken aw ay from  
him  aficf put in the frew e, in the P ro v i
dent Fund A ccou n t, in the nam e o f  fight
ing inflation. W e will never acccpt it. 
Y o u  m ay pass it. B ut the w orking class 
w j T i  continue to  f i g h t  against it.

T h ird ly , J would like M r. K h ad ilkar to 
ponder over this that as far  as those w or
kers are conccrncd w ho a ic  eligible to  get 
m ore than 8.33 per cent bonus, accord
in g to the form ula, but w ho now  will 
know  that extra am ount will not be given 
to  them m cash, what w ill it m eans? Ii 
w ill only m ean that yo u  are indirectly- 
you  ni.iy not have that intention but tho 
efFcct Mill be th a t— en couragin g those 
w orkers w h o  have got the organisation 
and the '.-.rength in their unions to com pel 
the em ployers, w h en  they m ake an agree
m ent every year, to  w rite  8.33 per cent 
as  bonus and lhe“ rem aining 8 per cent or
10 per cent as tx-gratui paym ent, and lhe\ 
w ill get it in cash and nothing w ill go  into
the Provident Fund A cco u n t T h a t is
w h at arc doing. W e have already
begun doing it, fo r yo u r inform ation,
w h ere we have strength and the em ployer 
a lso  rathel ^jan risking a big disturbance 
i'? foredfl to  c o m e 'to  terms

W h a tT s  the use o f  this provision  then? 
S o  m a ry  agreem ents w e h ave signed this 
r e a F  Tor 15 per ccnt, fo r  16 per ccnt and 
e v e n  fo r 20 per cent, w here it is written in 
Ih e agrjem ent that 8.33 per ccnt is bonus

* and the rest o f it is, e\~gratia paym ent, 

and ' the w h ole o f  it he gets in cash. So, 
t ic  is happy. W here have yo u r provisions 
o f  la w  gone to? T h is  is  neither an 
honesty nor it am ounts to  prom oting in 

dustrial peacc. It is o n ly  a m eans wh-s:e- 
b y  you  arc penalising the w ork ers fo r the 
sins o f other people w ho have created in
flation  and put up prices in the m arket.

So, on these principles, we are totally  
opposed to it and, I hope, the G o ve rn 
ment w ill re-consider the w hole m atter 
when it com es forw ard with a m ore com 
prehensive B ill and correct these loop 
holes

n il:  M IN IS T E R  O F  L A B O U R  A N D  
R E H A B IL IT A T IO N  (SH R I R. K . K H A 
D I L K A R ) :  Y esterd ay, 1 had covered
alm ost all the points U n fo itu n a td y , the 
hon. M em ber, S h n  Indrajit G up ta, was 
not present in the House when I gave the 
iepl> He has tried to m ake out a point 
regarding putting som e sym bolic am ount 
in the Provident Fund A cco u n t. I f he 
weio to  read my speech, he will pet a 
convincing reply for it. Beyond that, I 
do not want to  add anything.

D R  R A N E N  SE N  ( B i r .m iV  In le  
lation to the speech m ade by Shri jy o tii-  
m oy Bosu just now , m ay 1 know  w he'her 
the hon M inister, M r K h ad ilkar. is aw aie 
o f the fact that C .I T . U  r tg a n u u io n  to 
w hich Shri D inen B h a tU c h u y y a  bolongs 
has w elcom ed this m inim um  8 33 per ccnt 
bonus ‘and, if that is w hat i? the teaction  
o l the hon. M inister to that7

SH R I R K . K H A D I I K A R . They a ie  
w cL o m ? A bou t the C I I U  organisation, 
iust as C  P.I. and C .P .M .. they arc 
suffering from  internal contradictions. So, 
these lapses a ie  very  com m on.

SH R I DI.NI-N H H A T I A O H A R Y Y A  

fSeram poreV O ur m ain sp etkei on Ibis 
B ill, Shri M oham m ed Ismail, has cv.te- 
goncallv  stated that w hile w elcom ing this 
B ill, w e w ould u igc upon the M inister, 
to at least see that Ihe governm ent em 
ployees are coveied  and the p lea about 
Piovident Fund is not raised h cie  Dt 
Ranen Sen has cxpiesscd doubt

M R . D F P U T Y -S P F A K E R : M i. Dinen
Bhattacharyya, I do not understand you 

today

SH R I D IN E N  B H A T T A C H A R Y Y A :  

W h y not. Sir?
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MR. DfcPUTY-SPEAKER: 
down.

SHRI DliNRN BHATTACHARYYA: 
I am sitting down. You must hear me.

MR. DLPUTY-SPEAKliR: Order,
please. Fven though it was irregular, I 
allowed you to make a statement, but 
you want to make a speech.

SHRI DINEN BHATTACHARYYA: 
No, Sir.

MR. DEPUTY-SP BAKE R : Nothing
more. Whatever he has said has gone 
on record Nothing more will go on 
record. He is speaking without my 
permission

SHRI DINI'N BHATTACHARYYA:'1'

M R D f c P i m  S P F A K E R - T h e ques

tion is.

'That the Bill be passed.”
The motion m as adopted

14.21. hrs.
A1L-INDIA SERVICES REGULATIONS 

(INDEMNITY) BILL 
MR. DEPUTY-SPEAK.hR: Now we

take up the AU-lndia Services Regula-
tions (Indemnity) Bill.

THF DEPUTY MINISTER IN THE 
MINISTRY 0 ]’ HOME AFFAIRS 
(SHRI F. H. MOHSfN) • On behalf of 
Shri Ram Niwas Mirdha, I beg to move:

“That the Bill to grant indemnity 
in resnect of the failure to lay be-
fore Parliament ccrtain regulations made 
under the All-India Services Act, 1951, 
and for certain other matters connect-
ed therewith, as passed by Rajya 
Sabha, be taken into consideration.”

Under sub-section (1) of section 3 of 
the All-India Services Act, 1951, powers 
have been delegated to the Central Gov-
ernment to make rules in consultation 
with the State Governments concerned 
for the regulation of recruitment and 
conditions of service of persons appointed 
to an All India Service. Some of the 
rules so framed empower the Central 
Government to make regulations in ros- 
” **Not recorded.
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pect of certain matters. Accordingly, torae 
regulations have been made from 1955 
onwards and they have also been 
amended from time to time.

Sub-section (2) of section 3 of the Act 
provides for the laying of all rules be-
fore Parliament for a pcrio’d of not less 
than fourteen dajte soon after they are 
made and the rules are subject to such 
modifications whether by way of repeal 
or amendment as Parliament may make 
in this behalf. As the sub-section pro-
vides only for the laying of rules be-
fore Parliament, the Central Government 
interpreted this provision to mean that it 
was not necessary to lay the regulations 
before Parliament. Accordingly, most of 
the regulations fi anted and the amend-
ments made theieto pnoi to the 1st July. 
1967, weie not laid before Parliament. 
Subsequently, in the light of certain ob-
servations of the Supreme Court in a 
judgment, th<‘ Central Government weie 
advised that the legulations made undet 
powers available in certain rules should 
be taken to foini an integral part of the 
rules made umbr subsection (I) of sec-
tion 3 of the Act and hence were required 
to bo laid before Parliament in the same 
manner as the niles aie laid. ’litis is now 
being done in regard to all regulations and 
amendments theieto made from the 1st 
July, 1967 onwards.

Fn order to validate the regulations 
which were not laid before Parliament, 
it was decided to undertake suitable le-
gislation and accordingly the All India 
Services (La\ing of Regulations before 
Parliament) Bill 1968 was introduced in 
Rajya Sabha. The Bill provided for the 
validating of the regulations in spite of 
the failure of the Central Government to 
lav them before Parliament and also for 
certain other matters. The Bill, as passed 
bv Rajya Sabha, was pending in the 
Fourth Lok Sabha at the time of its 
dissolution on the 27th December, 1970, 
and, therefore, lapsed In terms of Article 
107 of the Constitution.

It, therfore, became necessary to 
undertake fresh' legislation for the pur-
pose. The present B8l! Which has already 
been paSsdd by Rajya Sabha nrovHes for 
indemnifying the Central Government
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